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. $.0.1216(E).—In exercise of the powers conferred
by Sub-section (3) of Section 1 ofthe lﬁsastu-Manusommt
Act, 2005°(33 of 2005), the Central Governmont hereby

- appoints the 28th day of July, 2006 as the date on which -

the provisions of Sections 2, 3,4, 5,6, 8, 10,75, 77 and 79 of
the said Act shall come into fowe_.—“

[F. No, 30/1/2006-NDM-ILI(A)]
NAVEEN VERMA, I, Secy.
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